GOVERNMENT OF MEGHALAYA
LAW () DEFARTMENT

BOTIFICATION
Dated Shillony, the 16" April, 2015

NOLJ (B) 9292/11% - In exercise of the powers conferred by sub-section (1) of Section 20 of the Code of
Crisninal Procedure, 1973 the Governor of Meghnlaya hereby appoint the following Non- MCS Officers as
Execullve Magisirates In comnection with the monbtoring of the movement of coal transporation for sirict
implementation of National Green Tribunal (yrder for o period of 3 (three) months or 5l further orders.

Si. | Names of Officers and Designation Jurisdiction of the To be placed with
&0 conferment of the power Distriet Sub-Divivitm
of Exvecative Magistrate
| Shri Shri K. Kbarkoagor, A EE PWD Ri-Bhoi District, Nongpoh | Deputy Commissioaer, Ri-
s _{Rds) Umsning Sab-Division ihoi District, Nongpah
2 | Shri D Laloo, AE.E PWD [Res), < do - - g
| | 'Bh Sub-Division .
3 Shei T Mawroh, A EE PWD {Rds), - de - ' - do -
Mawhall Sub-Division *©
4 Shrl § Warbah, A EE, PWD (Rds), «do- «do -
Patharkhmah Sub-Diviskon
[] ] Nonpsie], AE.E PWD (Rds). ~do- ~do -
Sub-Division
2 Shri H.Pariat, A.EE PWD (Rds), -do - -do-
- Sub-Diviston
T. Shry S.Majar, 5.D.0. PHE., = do - - a0 =
l Putharkhmah Sub-Division !

9d(-

{I'.-H.DHI}
Joint Secretary 1o the Gove. of Meghalyn,
Luw (B) Deprrtment.
MEMONG, L] (BL92/92/119- A, Diated Shillony, the 164 April, 2015
Copy to:-
1 Direttor of Printing & Stanonery, Meghalaya, Shillong for publication of the abuve Nolification in
the Extra-Crdinary Gazette of the Govt of Meghalaya
2 The Deputy Commissioner, Ri-Bhoi District. Nongpoh, with a mequest 1o circulate to all  the
olficers concerned. This has & reference 0 jetter NODCRB (L & O) 29/2004//1/138. Jt
10.04.5115

- 3 Sexretary 1o the Govt of Meghalaya & Member Convener NGT for mformation.
4/m‘.lﬂmjﬂrpn1mmt
5./ DEQ [Data Entry Operator) LR Officer. Room Ne. 104, Main Sectt Building, for uploading the

" Natifieation in the Law Department websibe,
. Director of Information ad Publle Relation, Meghalaya, Shillong
7. Otice Copy,

L]

By Order ete.,

-

joint ry o the Govi of Meghalaya
Law {If) Department
reen



